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STATEMENT BY MINISTER OF CULTURE) (KUMARI SELJA):
Madam. T beg to move for leave

Merchant Shipping (Amendwment) Ordi-

nance 1993

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER) : Madam, 1
beg to lay on the Table a statement (in
English and Hindi) explaining the circum-
stances which had necessitated immediate
legislation by the Merchant Shipping
(Amendment) Ordinance, 1993.

THE MERCHANT SHIPPING (AMEND-
MENT) BILL, 1993

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT

SHRI JAGDISH TYTLER : Madam, I
beg to move for leave to introduce a Bill
further to amend the Marchant Shipping
Act, 19548.

The question wus put and the motion was
adnpted.

SHRI JAGDISH TYTLER : Madam, 1
introduce the Bill.

STATEMENT BY MINISTER
Kalakshetra Foundstion Ordinance, 1993

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESQURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : Madam,
I beg to lay on the Table a statement (in
English and Hindi) explaining the circum-
stances which had necessitated immediate
legislation by the Kalakshetra Foundation
Ordinance, 1993.

THE KALAKSHETRA FOUNDATION
BILL, 1993
THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAN RESOURCE
' DEVELOPMENT (DEPARTMENT OF
EDUCATION

AND DEPARTMENT

to introduce a Bill to declare Kalakshetra
of Madras to be an institution of national
importance, to provide for the gstablish-
ment and incorporation of a Foundation for
its administration, to make provisions for
further development of Kalakshetra in ac-
cordance with the azims and objects for
which Kalakshetra was founded and for
matters connected therewith or incidental
thereto.

The quertion was put and the molion was
adopted,

KUMARI SELJA : Madam, I introducc
the Bill.

THE DEPUTY CHAIRMAN : Honour-
able Members, we have today the discus-
sion on the Duokel proposals. There is a
Government Motion and the hon. Minister
of Commerce is herc. Everybody was keen
for the last two or three scssionos that we
should have a very serious discussion on
this subject. Now, I also have 17 Special
Mentions listed before me. Now I would
like to take the opinion of the House, We
had decided thdt at one o’clock we would
start the discussion on the Dunkel! propo-
suls. If we take up these 17 Special Men-
tions now, they won’t be finished in half
2n bhour. Shall we take them up in the
evetning ?

AN HON. MEMBER : Tomorrow,

THE DEPUTY CHAIRMAN: Wt can
take them up in the evening; no problem. If
the House so agrees, I will ask Mr. Pranab
Mukherjee to move the Motion.

SOME HON. MEMBERS : Yes.

DISCUSSION ON DUNKEL DRAFT
TEXT

THE MINISTER OF COMMERCE
(SHRI PRANAB MUKHERJEE) : Madam
Deputy Chairperson; I beg 10 move the
following diotion :

“That this House do-consider the im-
plicatiors of the Dunkel draft text on
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trade negotiations with special reference

to its effect on Indin’s interests.”
(Interruptions)

Will the Hon. Members allow me ?

THE DEPUTY CHAIRMAN : Order in
the House. Will you, everybody, please sit
down 7

SHRI PRANAB MUKHERIEE: The
Urugnay Round of multilateral trade nego-
tiations, which js the Eighth Round of nego-
tintion sioce the foundation of the
GATT, to liberalise international trade was
launched at Punia de Estel in Uruguay in

September, 1986. The regotiations covered |

not only the traditional GATT subjects such
as tarif and non-tariff measures on goods
and improvement of the GATT rules and
disciplines but also included new subjects.

SHRI CHATURANAN MISHR A
(Bihar) : Will the statement be circulat-
ed ? : L

THE DEPUTY CHAIRMAN : He is
moving the Motion and reading out the
stalement.

SHRI PRANAB MUKHERIEE : No,
Mr. Mishra. You know vou are one
of the oldest Members of the House ...
thet at this moment of the Motion nor-
mally it is not circulated.

SHRI CHATURANAN MISHRA : That

1 know. 1 wanted to know whe-
ther you are circulating it ... (Interrup-
tions)

THE DEPUTY CHAIRMAN: Neo.
Don’t interrupt, please. Tt is not a state-
ment. He is moving 2 WMolion. At this
stage we never do it.

SHRI PRANAR MUKHERIEE : The
negotiations covered not only the traditio-
nal GATT subjects such as tariff and non-
tariff measures on goods and improve-
ment of the GATT rules and disciplines
but also included new subjects such as
trade related aspects of intellectual property
rights, trade-related inmaestment measures
‘and’ tride and ‘ervices. These negotiations
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? were dnitially expected to conclude at the
Ministerial meeting in Brussels in Decem-
ber, 1990. However, due to differences
between major industrialised countries par-
ticulariy on agriculture, the Brussels meet-
ing ended in a Stalemate. In the face of
negotiations which ended in December,
1991, a serious attempt was made to re
solve all outstanding differences. However,
a complete agreement could not be reach-
ed, inter-aliz, on trade, agriculture and ten-
tiles, To break the impasse, the then Direc-
tor-General of GATT submitted a com-
prehensive document om  the 20th  of

December, 1991, which embodied the

results of the negatiations and presented

comprosmisz proposals where an agreement
had not been possible.

These proposals have been the subject
of debate jn the public, industry and media.
Tie matter was also discussed in Parlia-
rer!  frst through a Private Member’s
Resojution tn March, 1992 and thereafter
fkrough a Government motion in Decem-
Ger, 1992, The Pariiamentary Standing
Coram'itee on Commerce and the Consul-
tative Committee for the Ministry of Com-
merce have also discussed these proposals
extensively. Earlier this year I had also
invited leaders of political parties for dis-
cussion and had benefited from their views.
Hon. Members will recall that the Govern-
ment has circulated two papers addressing
the concerns raised in the country on the
1Jrnguay Round issues. The first paper was
circculated in May, 1992 and the second in
August, 1993,

Madam, currently the negotiations havd
cutered what is widely believed to be thy
fina] phase, and there is a general expecta
tion that the Round would be concluded b
15th December. India has always had :
stake in the continuation of a rule-base
multilateral trading system, and we ar
participating in the negotiations to ensur
o successful conclusion of the Round wit

balanced results acceptable to all the part
cipants,

The debate in India is focnssed most ¢
issues concerning agriculture and intells
tual property rights. I would like first
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ke sis  pgertunily .to clagfy ocextmin
deabls whigh have been cuprescd on e |
st of ghe Duake! proposals on our. agri- ’

secioy. First of all omr develop-
msatal sshemes concerning  agricultural,
ingluding . _oesemech,  sxtension,  irrigation,
il caassrvation .etc. wre tolally cxempt
from. wpy gestriclion or disipline,

.flecandly, thers iz no obligation on us

o usdertake: any reduction commiitments in
Jespact uf any of the input subsidies that
we peovide to our farmers, because such
subsidies are far lower than the ceilings
peopased in- the draft final Teat.

Thirdly, there is no obligation on us w0
establish minimum market access opportu-
nities for ugricultural products.

1 had igyited Wie present Director-Gene- |

1al of GAJT to visit New BDelhi at the
end. of Octobes. These implications of the
Text -had been explicitly raised with him
and,. hs. bas: canfiemed our cuncluiéipas. Our
traging. paktsers have also being confirm-
ing. thess: (o us.

ARother set of misgivings has been
expressed regarding the cffect of the pro-
posals on agrisulture on our public distr-
bufion sysiegn. The language used in the
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Teat could create an impressivn  that i
might impidge on the pubfic distributic:
system. Wo. have been assured by our trad-
ing: partoers that they have no dispute what-
sayer ith Indfa’s centinuante with its
public distribution sysiem. This also T was
able to confirm with the DG, GATT and
we arc negotiating to achieve a change in
the lqnguage which will; put the : matier
beyond and shadew of doubt.

The mgost emotive. issues of all has been
the, m.lg.-g.mh«m that: we: will have to
gcapt paleits for. sesds. and that our far-
mers. Wil nat be able . retain seeds for
planling .their. subsequent crops; nor be
ablc . to.. meke: aepamtie-fence exehn.nge
Mw 1 Vol lika:tan assase- the’ Hoiuse

is 1o, mitq,ll,ylﬂ ipatent ‘éedy and
we {-intgid teudo.it: The “anaktier
has deeply gone into avd a view has !

94-L{J(N)223A85—3>
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cmetged that having some soit of protec-
ton for plant-bre€ders is fn our ‘own in
terest, To set all @odbts a; #¥st the Govern-
mea: intends to shortly draft ‘a n‘ﬁhﬂ:
legislaion whieh will incorporate the far-
mer’s vight to refain ﬁ't‘s sted frof oge
ciep to another shd to éit'l:ﬁh}:gt "f 5
in the traditional m&rm’er ‘

One of the most difficult areas in nego-
tiations has been that of ﬂatbnts.in' the
proposed amendment on Trade-Reldted In-
iellectuai Property Rights. There are two
batic issues involved : The patenting of
genctc matérial and e caripulsbry Titens-
ing in the case of non-workiij bf a patent
I3iotechnology is a umew-field and thers ;.
10 unanimity or umfmmlty regarding . the
scope of patentitig in  this Aeld ;J:gn in
developed counteies. The draft dgreeiment
Is itself ambiguons, We are sedkitig 4 ob-
lain an explicit exclusion of gatupaily oc-
curring genelic materials, howsocv;r deriv-
ed. from the scope of patentabiligy.

Asuther area of concern has beén the
question of the Govermmest retaining tHe
light lo gran: compulsery licence for thi
tanuiactwe of o potented iteém in puhhc
interest. Apart from cempulsery lxcemihg
for Governmen: non commergial wss ™ ahd
cemypulscry licence in cases of spécial anti-
competition practices, these are rigorous
conditions attached: to the geant of ; wmpul
sy licences in the «dreft agroomedit on
TRIP. Grant of a compulsory licence _on
the sole ground that. thkipatent' iy Hoe belng
worked in a coustry. id not’ envisvged. We
e tlymg to obtain a provision for com-
pulsery licensing in cases Whr:le patents
are aot worked.. However, o agreemenl
has been possible on this jssme so far,

Wiile ilie commitment to finally phase
Gui dluport guotas and integraie tentile
rade into a nomnal GATT: regihé within
4 period of len years represemts a - step
forward, the daft agrgemett on- textde.
has been a spuese. of - great dishppbinntnent
i us. The hata regime whick we bedihop.
ed tc end earlier, is proposed io be pro-
ionged for another ten-year period,



[RAJYA SABHA]|

|

547 Discussion on Dunkel

"*The pgreatest amount of liberalisation |
in the trade  will also take place &t

the end of the transition period. We

are still trying to obtain enhanced mar-
ket access in textiles and lock it in the multi-
" lateral process. The next few days are go-
.ing to be .«crucial to the negotiations.
!'I have bneﬂy touched upon some of the
most widely raised issues. A consideration
of these by hon. Members of the House
will undoubtedly provide very valuable
inputs to the Government for participating
in the :concluding - phase of the negotia-
tions in securing our national interest as
best as opssible,

- SHRI G, G. SWELL
Madam Deputy Chairman,
a copy of the statement ?

(Meghalaya) :
can we have

THE DEPUTY CHAIRMAN : We can’t
"have a.copy of the statement. Mr. Murli

Manohar Joshi. ST ST Sro®T Tt F
31 fmAE § T MR 57 T9A AW
AATE

DR. MURLI MANOHAR JOSHI (Uttar
Pradesh) : Madam, there are various im-
portant gquestions which have been raised
by this Draft. I seek your indulgence to
give me more time. I would not rake a
very large chunk of time. But still T may
exceed my time, I am cautioning you right
at the beginning.

THE DEPUTY CHAIRMAN : This time
was allotted by the BAC.

~DR. MURLI MANOHAR JOSHT: 1
would request the House to give me more
time,

’ THE DEPUTY CHAIRMAN : Thirty-
one minutes is the final. 3q E[‘]‘I'-a‘q | 1%
A FRC | 37 T G FI77 97 TEFL
wWE?

DR. MURLI MANOHAR JOSHI :
Madam, . before 1 deal with  the
points which the hon. Minister has rais-
ed, 1 would “like to give a brief summary
as. 1o’ how lheSe negotlatlons and agc|1d1:
" ?‘_ et NPT
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have been evolved and dav:loped lnma]ly
this GATT was a border paradise. Youtwere
dealing with what was happening on’your

borders, tramsactions on your borders,
It never  entered  your sovereign
economic space. You are dealing with

lariffs. You are dealing with customs. "You
are dealing with multilateral trade tlks.
But never in the history of mankind has
such a dangerous proposal been mooted
in which the entire world would be ruled
and dominated by a group of a few nations.
They wanted other nations only to support
the living standards of a few people. This
Is something where the entire human brain
will be put under one corporate. regime
lhereby denying the basic and fundamental
democratic right. This is something which
15 very dangerous.

multilateral

In the earlier round of
trade negotiations, they did not alter the
character of this border paradise. Tn the

beginning of the - GATT negotiations, they
did not alter the character. of this border
paradise, But later on the parameters werc
shifted. T charge this Government with deli-
berately acquiescing and deliberately leav-
ing the leadership of the WNon-Aligned
group of thc Third World, poor natioms in
ihe world, at the mercy of thase who want
to exploit the natural resources of the world.
They have supported a high exploitative in-
ter national regime. I charge them with het-
raying the humanity when they are.sup-
porting them, when they are surrendering
to them and when .they are indicating that
they are going to.sign such a nasty draft
which 1 think is ome of the dirtiest drafts
which the mankind has ever seen.

The. Urugnay ' Round has completely
changed the situatibn. Earlier the Uruguay
Round of discussions were proceeding on
the right direction. What: did they ‘do ?
The GATT system came under severe strain.
Why ? Because the Americans were ‘losing -
their edge as a leader in the world indus:”
try. Even in automobiles, machine tools:
electronics and in agriculture they were lok-
ing in the world market, What they*Wers -
losing in lhe world ‘market in -the'field of

R’l'lli agrfcu]ture,
- o el

,,,,,
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they whnfed to comperisaté for it by chang-
?ﬂg the system and intorporating the servic-
5" leltcommunications, etc., banking etc.,

info the GATT. GATT has never dealt with
‘them before. What was the mecessity of

{6 DEC. 1'993]

- there.

brfnging: tHese sector: into the GATT ? They

inglsted 'In  bringing the so-called new
‘issues of services. investments, intellectual
“propéerty protection because in the field of
knowledge, in the field of science and
technology’ they are the monopolists. So

these deéveloped countries wanted to have |

a monopolistic control on  scientific and
techriologi¢al™ research, in  services,
havig adverse trade relations, in agricul-
ture and in investment areas. Now my
queallon is : Why did this Government sur-
‘render to them ? The GATT had never en-
‘visaged ‘these issues, Why were these
'iskues allowed to be incorptirated in the
GATT nepotiations? What happened after
"Montreal discussions? India and Brazil
Wwere the leadine nations. 1 do not know
what ‘happened in April. 1989,
Tndia and" Brazfl were going together.

There was ' group of nations. All these
‘wedk and’ ]:IUD[' nations have become help-
‘lass. America used arm-twisting Super-301
‘and “§0’ many other fthings. And, this
"Goverftment replaced it by a banana and
~vtushed and' ¢rumbled under only thumb
“Thic ‘js what 1T am saying. 1 saying. 1
cha‘rge this* Government with behaving as
a‘bAnama republic. You never stood with
your spine high. ¥f you have taken the
Yehdership, gradually,” Tndia would have
bowh one of the foremost leaders of man-
kind_ of the so"v:relgn humamty T charge
Ydu wnlh betraymg tha! humanity.

~: After ‘first introducing these reforms.
fhcse-new dreas Of services, business in-
~éwtment-and agriculture and of intellectual
-property - rights, secondly, these nations
Aried: to ‘'mnke newer definitions, their own
-deffinMeens,- in * selocted s areas. Thirdly, they
work#éd ~for: an integratéd = enforcement
miechddisar for Various 'areas under negotia-
tiom; MNew, who ‘will negotiate, who will
arbitrate? A multllai'terﬂl negntiahng orga-
misation: What' ’wﬁll hhppen to the UND?
The ~@NO s "body ‘which was
Lok ima feer -mi’merem “of a lnrge number
ofmmatione 1ill dats, “Nebody ¢ charge

b_v;

Earlier
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the UNO with not listening to the voice of
humanity.- There might be Security Council
resolulions against this or thal. But, in
normal conditions, nations had their voicev
You have completely relegated the
UNDO (0 the back seat. You have introduced
a new integrated mechanism of a multila-
teral negoliating organisation. And, this
will impinge upon our sovereign rights as
T will mention later.

Now, why did the Dunkel Draft come
into existence? As I told you, the rich
nations brought these new areas. How to
bring them ? Start in one way or the other
aud slowly, by arm-twisting, extend it. They
came to this conclusion, As T said, 1989 is
the watershed. Who was ruling this country
in 19897 What happened to the economic
situation in the country in 19897 What was
the pace of the liberalisation which you
were proposing for the economic restructu-
rng? If you say all of there have agreed,
all of them will be immediately coterminous
with what the Dunkel Draft has said today.
You have been doing it from three years
ago. That is how you have surrendered,
that is how you have brought this nation
to the brink of complete degeneration. That
is my biggest charge against you.

Agriculture was brought here because
America was losing its ‘share in agriculture.
The European Community were also wor-
ried because they were large exporters of
agriculture. Who was purchasing agricul-
ture ? Some of the third-world nations :
some of the African nations; some of the
Furopean nations. They thought that when
exports from nations like India and China
would grow, they would apain losc their
coveted sector of agriculture and so, agr-
culture should also be brought under the
GATT.

Then, about bio- lcchnology they are say-
ing that bio-technology i is a new subject in
India. As a student of science, 1 know it
is not as new as they are saying. Bw-ﬁch
r.ology ‘patent is the real source of trouble
now. It will destroy the entire R & D if
patents in bio-technblogy arc granted, -if
the patent laws in India are changed to
incorporate the patenty of secds apd bio-
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technology, The han, Minister . says Shpt we
have 110" obllgaﬁun to _palenl seeds But
bcen patent:d in Amquca There are gc_ne-
tic researchcs ‘which are patented there.
Then h_DW can you say that? According
to, the Dunkel Draft Text, import of a
patent is the cununuatwn of a patent. That
is, you are DbllgBd to manufactire here.
You can import it and say, "I am the pa-
tent-right-holder and so I am 1mp0rt1ng it
and it is a continuation of the patent. And,
the patent is in America” You need not
palent it here. The patent would be else-
where and it :Dulci be. imported. You can
even 111V1te Carglls for sending seeds and
selling se:ﬂs ,and even for manufacturing
%alt To what vagla fes of these multina-
tlonals yuu w1ll sub]ec; Indian natmnals
That is Lh; blggest questmn which T am
gmng to ask.

Fhelel;ore the whole spectrum, of activity
is relalmg to the service industry, invest-

ment, plDdUc’le, distribution, repatriation
of pwﬁh All these shpuld be brought with-
»n th: B.rl?bll of the GATT That was what
1he rans-nat'ornls rm.l‘h natmnals wanted
because the Gnverm:nel;lts of the U. S, and
other counttes warited to introduce inellec-
tua], Jproperty rigats. They wanted to intro-
duce agrlcuftprc, they wanted to introduce
rf:rvu:r:§ wgthm the, ambit of the GATT.
The, multl nanm}als also thnughl “Let us
mlrnduce inyestment rights also undpr the
GATT’ And therefore, the . TRIPS also
rome hbre thz; services, including the
I'lveslment rlghts . Why are, these investment
ngllts mcorparated", These - investment

rights have, bene Jincorporated. becayse of ;
large amount of

facll t'es 10 rgpalrlate
pl[‘ﬁls R would be almost a zero -invest-
ment in this country as we are firding them
purchasing our various industries for a 50ngE
and then brmmng back the nrofits to_ their
respeclive ‘countrics. ]@y;n, foday there are
C.Dmethlng llke a hundreqd, fu,re g0 companies
Whaose” tntal equy capital .is, 141 jzkhs.
And ‘ther there is the sum total, of the equity
cap‘!afs of thcse .somganies which would be
10 l:rores to 1§ erores, And ouf of that,
'hEY nre repatrlathg proﬁts of some 100
crores” to their respuctive countries, What

[RAJYA SABHA]
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will :happgn when 8l thess. multinational -
will come with. full protectiog. for: their
investrpent. and for repatriation of their
profits? Everything goes away, and you will
not only lose money but you will also lose
vour control on compulsory licensing. This
compulsory licensing, in a limited scnse,
was necessary to protect cerfain sectors of
this country. We have an obligation to the
people of this country. I may introduge
licensing or T may not; it may be the deci-
sion of the sovereign Government, but if
there is an MNO, if there is a treaty under
which you cannot make a licence, not only
now, but once you agree to it, this business
of compulsory liceiging regarding patents is
gone; this is never to be brought back.
Fither you come- out of this GATT, this
Dunkel Draft Text, this Ireaty or you
contmuu with this fru trade of all patentsd
mgtcnals from that country to this country.
Now this is something :very.dangerous: 1
will po'nt its deletcrious cffcet in short.
Now. this Dunkel Draft Text is itsell a
self-fulfilling. trea,ty There ‘arc 28 agre-
ments andit is. on ‘take it or leave it* bash.
You can’t say, we are leaving this and we
arc. taking that. So, if you. take it, you
take it in full measure; ‘and If you take it
in full measure, what happens ia something
very dangerous, Now, it is said that. the
multilateral trade organisations will become
super organisslions, enjoying. ' enormous
powers, deciding cases of cross retaliation
against sovereign natiops. The hon. Miniy-
ter says that it _fis npl;‘,at,'gll harmFul for
India. But man issues of.. domestic agri-
cultural policy have been incorpomted.
This would hamper. food security: in the
Iong ron. I am coming to how it impinges
upon our right to our. seairity. It is “argue
that some.of the provisions of the agrical
tural test would not. be; applicable to Indin
as we have the bilance of phyments prob-
lem. But it is very serprising, the Comnlerce
Minister says that.i¢/will nct be applicable
begguse we are haying a balance of pay:
ments -problem . and. the . Finance  Minister
sdys that there is, no halanée of payments
problem. .Sa, whom ta beHeva or whém
npt -to believe ? Let the Govéinment be
clear in their . nynd whether there v 8
batance of . paymepts. vroblem o nor wsd
who decide that there is n bdlince 6f pay-
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mepts problem or not. For that, 1 will say,

[6 DEC. 1993)]
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Monetary Fund and the Presidént of the

“ﬁeaﬂ the Dunkel text and get article 15 | World Bank the implications of GATT's

(1), Get article 15(2) “Exchange Arrange.
ments”. “In all cases in which the cn-
tracting parties are called upon to consider
or deal with problems concerning mone-
tary rteserves, balances of paymems for
forezgn exchange arrangements they shall
consylt with the International Monetary
Fund.” They should consult fully with the
International Monetary Fund. “In such con-

sultations the conflicting parties shall accept

all findings of statistical and other facts
presented by the Fund relating to foreign
exchange, monetary reserves and balances
of payments, and shall accept the deter-
mination of the Fund as to whether action
by a contracting party in exchange matters
is in accordance with the atticles of agree-
michls of International Monetacy Fund or
th]h the terms of a special exchange agree-
mcnt between the coatracting parly and the
'cnnﬂlcllng parlies etc. And then you see
the interlinkages at page 4. What does it
say ? Para 10 says. “The interlinkages bet-
ween the different aspects of Economic
Policy required” —- I um queting from
the Dunkel Draft Text—

‘thal the mlemauunal institutions with
reg unslbllltu:s —and which are the in-
stltqnuns ? The IMF—"in each of these

arcas follow a consistent and mutually

suppo pcilicy " “The GATT should,
thure ore
ratmn w1tl1 the international organisa-
tiohs responsible for monetary and

narcial matters.”

Now IMF is a chief collaborator of
Dunkel proposals, After the Dunkel pro-

, pursuo and develop its co-ope- "

posals, the GATT would beccome a subsi- |

diary of the IMF or they too will collabo-
rale in exploiting the Third World to the

belt of their content. Then they say about
the confidentiality requirements and neces- |

sary economy or autonomy in decision-
making procedure of each institution and

a‘mia\ng the Imposition on Governments

c.rnss wndltlonahty or additional condi-
lloﬂs The Ministers further recommend
lbn; contmctmg partles invite the Direc-

N' [F\f GATT, to rr.vu:w with the

irector of the International

foture responsibility. Now the World Bank
is alsp invited. It is a triumvirate now, the
World Bank, the IMF and the MNO (Mul-
tinationAal Negot:ating Organisation),

SHRI JAGESH DESAI :
vnr vield for one minute ?

Professor, will

DR. MURLI MANOHAR JOSHI : What
are they saying ?

SHRI JAGESH DESAI : Will you yield
for one minute ?

AN HON. MEMBER : Don't inferrupt
him.

DR. MURLI MANOHAR JOSHI : Now
you see what the other agricultural issues
under the agricultural tan are. Now it says
aboul the minimum market access. “Mini-
mum Market Access on the basis of binding
commitments and elimination of non-tariff
barriers to provide for tariffication have
been provided in the Text (Page L. 19,
Para § & 15). T have got the Test.” I am
not reading it because of the shprtage of
time. T would request the hon. Minister to
zo through them. “This will be minimum
2% of domestic consumption in the first
vear to be raised to minimum 33% of
domestic consumption over a period of 10
years for the d:v:loplng countrics”, Now
the first thing iz : What is this consumption
of food ? Dairy products are also included
in consumption of food. Fisheries are also
under food. So, don’t conpsider that it will
only remain confined to agricultural pro-
duce. 1t will ultimately cover dairy producis,
amimal products, meat and everything that
i cunsmle‘l We should be very cautious
in mtcrpretmg all thcsc things, If any trade
parlner comes tpday and says, "No, no,
Mr. Pranab Mukherjce, this is all what we
are saying”, plense dont believe them. We
have had the experience of East India Com-
nanv, the Clives and the Dalhousies. We
Loowy them fully.

Now he says uboul the special safs”
guards—when they say that it will oot hit
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* India—thht " “the ~ spoclal - sdféguard provi-
" sioris mgainst imports beyohd 125% of these
'levels are guite weak (Page L. 4. Art. 5(1)
(i). The ordinary customs duty can be rais-
ed and- it shall not exceed 30% thereof

(Page L. 5, para 4).” When we are going |

to stop their import, their import will con-
tinue, They go beyond the -3.3% also. The
only thing which'you can do is that you
can imose a duty and that duty shall not
exceed130%. “If the current access oppor-
tunities are more, then, whichever is higher
shall be applied (Page L. 19, para 6).” So,
ence you allow this, there will be unmiti-
gated import of foodgrains—I am not limit-
ing to foodgrains—all foodstuff which
humanbeings consume to this conntry and
the only thing that you can do is that you
can raise a hue. This is what is going to
happen. “The domestic support in the form
of subsidy to agriculture producers will be
rended by 20% during a period of 6 years
for the developing countries (10 years for
the ‘developing countries): (Page L. 20, para
'8). The developed coumtrics are paying
‘enormous ‘subsidy “‘to agriculture,” Japan
‘pdys in some cdses 700%. Now they have
to reduce it-by 20%.:T¢ iz only 140. Then
also it remains $60%. What are you sub-
sidising ? Say, 8%,-7% or 6%. So reduce
it by 20%. Their cost still ‘remains high.
We re forced to import at least 3.3% of
out fooéd consumption: So we are suffering
‘both ways. We are not allowing to grow our
‘food production and we are forced to im-
port. Then you se¢ what our consumption
is: That has fo ‘bé i'nade openly and trans-
parently known to them: What your amount
of foodstuff for thé Defence is, they must
know ond they can strangle it. We have
had the: ekperience in 1965 when America
supplied us fuud only on a weekly basis.
A ‘similar situation can come with the type
of seeds which they w1ll throw into India.
’l‘hey can agaih mampula:l: tho entire agri-
cuftural sector: You produce this, we will
purchase it, You don't 'produce thls we
cannot’ purchnsc it. Bvery time T hear from
my friends that this has vast potentiality
of exports. ‘But what to export and what
to produce ? The Britishers came here. The
East India Comapany came here. They
forced farmers in Bihar and Bengel. Then
it was 8ll' Bengal o ‘produce  indigo to got
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Hd of wheat ard paddy. Thr: Rast iudla

Company was @ much poorer company
compated to these transn'!tlunals They
are much bizger than 20 East India Cbrn»
panies. This is how’ you are going to i
us to the winds, to those "who will manipl-

ey

late. But look what is happening in the
entire’ Africa. What is happening to the
Third World? “"What has  happened in

Malaysia 7 What has ‘Happened 'in others
countries ? All these multinationals project-
ed a very high price for lubber They grew
rubber. Then suddenly they brought' down
the prices. The entire economy of ﬂmse

‘countries was crushed and crushed. Simi-

larly, an international produce would be
given high price for something and when
the produce is ready, the price would be
brought down afd it would be exported
at a very low price. This is how we have
been seeing that the international markel
is being manipulated. I thought that the
hon. Commerce Minister would look at
these vagaries of commercé and trade and
see how India is going to be affected
ndversely.

Then fcod porchase by’ Government shall
be at current market prices and sales from
food security stock shall not be less than
the current domestit markey prlce for the
product and quality ih guestion. You ‘can-
not announce the support price for farmers.
That is the implication. This would smean
that it would 16t be possible to announce
support price for farmers' for their agricul-
ture produce. The volume of fopd stock
shall correspond 1o a  pre-determined
target in consultation with GATT.

SHRI VISHVIIT P. SINGH ‘(Mauhara-
shira) : From where are y6u quoling?

DR. MURLI MANOHAR JOSHI : T am
quoting from various’ GATT documents
This i ‘page 1-14, ﬁhﬁl 3,

The food Sl’.‘dl’clly will bccome trmls—
parent. “There are going to be unpedlm:nts
in export of foodgains due to samtary and
phytesanitary I':Ul'ldlthl‘lS The hon. Mini-
ster was saying that 1P w= are sel.lers and
they ‘are buyers, th:n we ‘Bave to cunltqy:m
to the ‘standards of the Buym hufp who
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determines the standards? The buyers deter-
" mine the standards, Then they will say the
samt'lry conditions and the phytosaiutary
cnndltmns of the Indian agricultural pro-
‘duce, hQ{thLll[l.ll’e produce and marine life
are substaudaru and we doa’t want to pur-
chase it If you are. interested in selling it,
we will purchase it at a low price. Who
detcrm;nes it? Ts thers any. international
dgency to do it? Can you have the same
uniform standard of sanitary and phyto-
samitary conditions about food produces?
There are countries which are not using
pesticides, - There are couatries which ure
using pesticides. Every seed which the mul-
finationals provide would be impregna-
ted with fertilizer and pesticide. Then they
will say the seed was ours but the soil
wag yours. They have mismanaged the

hnle thing. This is not exaetly up to the
atanda;ds of our country, Mr. Minister,
whi , are you befooling? (Interrupiions).
Come out of ihe self-deception. The world
is not, so simple, You have befooled this
countly enough. For the last 45 years ...
(Inte,upnan.s) Please do not befool this
LDLllltl'y any more, This country is nol a
vel of fools whom you can always carry
along with you.

SHRI PRANAB MUKHERIEE : It just
reminds me of 6 December of yesteryear.

“DR. MURLI MANOHAR JOSHI :
Whatever it is. Pleasc dnn’t guote anything
abouy 6th December. This is what you are
doing since 15th August, 1947 till this
date. You have ruined this country. You
have taken (Interruptions) . .. three
lakh crores of foreign money as a loan.
(Interrupiions). Ht has again come back
into the Congress to support the multina-
tionals and the World Bank.

When it comes to the new patent system,
theLmam problemn will arise from the follo-
wmg provmons

Extefiding of patent protection for any
invention, whetlizc product or process in all
hietds of technulngy.

Now‘ th: -process and produﬂ both
are p,alents Today a process ls patented

M
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but a prodact is not patented- but ‘fomothw
process and product bath will be patented.

As I have already said, there is no pro-
vision for compulsory licensing or licens-
ing of right. There should be some pro-
vision for -sub-licensing to the domestic
mantifacttirers. So there will not be any
transfer of technology. 1t is now impossi-
ble to get a tecknology.”But you will get a
finished product The effect of this finished
product on’ drugs and ph1rmdceutlc.als
would be tremendous. I quote the Intema—
tional Comﬁaﬁlsun of Selected Dl'ugs
This data was supplied to me by the
IDMA. I will read some of them. Cipro-
Noxacin—500 mg X 4's, the Indian price
today is Rs. 53.50. In Pakistan this sells
for ‘Rs. 302.75. This is roughly six tl.u:ws
costlier in Pakistan. In the USA, thc “price
is Rs. 299.17. This is again six tlm:s cost-
lier. Then in the UK it is Rs. 36}60
Foughly seven times costller I can also (ell
you the names of the companies. which are
inanufacturing them. Then Nnrﬂoxa;m—
400 mg X 10’s, the Indian price is.Rs. 33.
61. In Pakistan it is Rs. 161.94, This is five
limes costlier. In the USA, it is ‘Rs. 613,77,
that is, roughly 18 times costlier. In the
UK, it is Rs. 290.88. Roughly nine times
cosllier. These are Anti-Bagterials, Coming
o Anti-Inflammatories. Diclofenac, it is
Rs. 5.67 in India. Rs. 72 in Pakistan, This
is roughly 13 times more costly and it is
41.4 times costlier in the USA where it
seils for Rs. 234.74. It is roughly 20 times
costlier in the UK. Now coming to Anti-
Ulcerants. Famotidine which is 40 tablets
in packets of 10, it is Rs. 26.24 in India
and Rs. 336 in Pakistan which means it is

13 times costlier, In the USA it is
“Rs. 711.78. This is 28 times more costly.
In the UK it is Rs. 575.70. This is 22

fimes costliér. About Cardiova wscilary which

i a life savmg drug Atenolul is 15 times
costhier and thére ate 50 many other things.
There will be htivoc in the ﬁeld of drugs.
There will be havoc in the ﬁeld of R&D.
There will be havoc in ¢he field of agricul-
ture. You see what is happenmg in most
of thase ¢ases is’that you are surrgndering
vour rights. MNow you have to change your
patent laws. You’ Ha\n: To c]mn&g ypu.r_.
other laws, 1 WAlF raisi SOHP oLﬂu -onsti-
tutional questions if you just permit me.
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e fundamepsal . rights of the cilizens of
_Judia; and, espec:ally the pight to food, livell-
hood health $e1F.guvernance and right to
demuerz}cy, this is
ty and mte lty uf lndla in as much as
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the basu: structure nf the (,onsmutlun
Then the federal a slru;[u.re of the Consti-
WtioE as ‘a cop \m' _qf'wh.l:h the ex-
leluswe powers O f the States would be lost
o 'the Umon Wlthuut ‘the cuusultallun and
cuncurrence ‘of the StalFs The unp?rtant
ennstlluhonal ques jons éume of which I
rmse here’ are - Whether, in ’(he ausence of

any leglslatmn Lmder Lm. 1 Enny 14 of |

the (,on§uthtmn (and glVen the wide im-
'plll:almns "uf a_nd direct Fmd inevitable con-
sequenees of the tr eaty m: kmg power], the
treaty makmg pnwer of the Umuu of India
is Hot sub]ecf to prucedural .md sub larmve
lumtatluns in Drder tu cuustltutmn.llly dis-
clplme its’ use aud abuse’ Whether in
e)(erélse uf the tredty m?lklng power, the
Union of India can enter mto a treaty with-
out keeplng Parllament l‘the Legl:ldtures
of the Staies and | e people 6f India fuily
informed on the manner and extent to
whiéh *such treaty Wil ﬂaVc an Impact o1
their rlghls, pOWers and 1e5p0nalbﬂ1tles ?
Here I say | yuu have heen spre.ulmg dis-
mtormauon you Have beeu keeping tie
cuunr.ry in the’ dark nnd you) are betraying
the defocidiic mstltutmn of the country
and the Very basu: structure of our Consti-
tution. Whether, in the exerclse of the treaty
making “powers, the Umnn of India can
sufrénder to some mternatlonal budy, insti-
tution " or prueess demsmn makmg powels
which will’ dlrectly and mevntab]y affect
the rlghts, pnwers and responsipilities
of the persons hvmg in India and the Siates
without spel:lﬁc leglslaqve measyres being
enacted in India to incorporate such
changes by law? W’hether, in the exercise
of the treaty makmg power,, the rights and
powers of ‘the ‘States ansmg .out, of List 11
and ; I{I of lhe Consnt ion, can ever be
talen away, mugllﬂed or Iurptﬁd in any way
without their consenf ancl qug copnsultation 7
Health care isa pmgraqqne which has to
be execited by the, S,tates and _you are
:ﬂ":;:v I.E{'}?mlmz ir, right. Alo, agri-
a ’ re, severe
mipinging Tt tigRY o haci

Epats

unpmgeﬂ—the sovereign- |
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(3) Whether artlcle 253 of the Consti-
tution must: be’ mlcrpreted long wnrﬁ {he
other articles in that Part so ‘that Speclﬁcr
consent obtaining pruu:ﬂures and sy pqr--
tive limitations ‘are read into the a.rhcl.e
so0.that the States do not lusc their Iegi-

.slative power o the Unfon’ Parhaﬂ;enf on

the signing of a treaty without agy furﬂ;pr
ado ? You' are impingiog the teﬂenl' Iruc-
ture of ‘the Constitlﬂ:lon You are de 1’0-
ing the States of theu- nghts whu:h are
given in the Constltutmn

(6) Whether in- the cxarclse of Lhe treaty
making power, Indian gUVernance can luse
Hs sovereignty and - i.ntegrlty tu mtema—
iional bodies, lnshtnhdns 1nd processes 7

.(7) Whether in the. exercise of its treaty
making power, the Union. of India can’ im-.
pair its capicity to:discharge the obhgntlons .
it owes to its own.people? You are relpun-
sibie for health: care. You- have to supply
food to the people. You-have to defend
this country. These are the obllgatwns But
you are opening everythhjg to ‘this’ :pultl-
luteral megotiating . body.

(8) Whether in exercise of the treaty
making power. the Union of Indiz can
pre-empl or appropriate the pnwer of tbe
States to make effective provisions for food,
health, public dfslrlbulan of necegslueq apd
provision of amenities and él.l'JSldleS there—
of?

(9) Whether in .the exercise of the
treaty making powet,® the Upion of Indle
can, make basic and: funda.mental charges»
in the political economy of Im'ha “rlthout
providing adeguate mformatmn Whether
to, the.people of :lndia' or vanous cnnstl-
tationa] fora of accountability?

(10 Whether the citizens have a mnght
to information in " respect of mpgrtgh\t“
policy changes which directly “and inevita-
bly effect them? If so in what shape and
form ?

You are coming to this House for dis-
cubslgn fur t.he fipst. tlme..when . you are

lrg,a lgm@d;&o Bighait; falt accompli
on the l th of December. Is this the way
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you are trying to govern this country? You
are taking us for a ride. This is not the way
Parliament should be treated. This 1s not
the way the country should be freated. Now
thére may be some more questions which 1
leave out. Now, you will ask as fo what
the alternative 1s, is it possible to evolve
some strategy even at this late stage not?
That is the guestion which my friend asked
a couple a days ago, Now, let us buy some
time, if we can, in regard to the emerging
unequal treaty. The answer possibly lies in
insisting on the contracting wparties of
GATT (o follow the amendment route
Provided in article 30 of GATT. Under
th's amendmept to part I of
GATT, which guraniees non-discriminatory

article,

treatment [0 all  contracting  partes,
can be possible only with unanmmous
acceplance; that is, you are chang-
ing the character of the GATT, it

must be unanimously accepted. Even one
single contracting party can hold back the
amendment to this part. What is more,
any denial of such treatment as a result of
other agreements can be questioned as
impairment of the basic right. In the past,
this route was not adopted while formulat-
ing new dicciplines like the one on govern-
ment procurement because of rather diffi-
cult and cautious procedure prescribed in
this article for the process of amendment.
This article ulso ensures, according to the
Vienna Law of Treaties, that amendment
to other parts of GATT can be effective
only if adopted by a two-thirds majority,
binding only those who accept it. This leaves
considerable flexibility for parties to res-
pond to newer fields of disciplines that
GATT seeks to evolve. 1f the developing
countries which constitute a clear majo-
ity in the conlracting parties of GATT
choese Lo exercise their legal right under
the existing agreement and imsist that the
major trading entities follow the route pro-
vided in article 30, it will, at best, provide
them the necessary flexibility in responding
to DDT/MTO/GATT II options ; at worst,
it will buy them time. And time, in such
situations, may provide a new slat of
opportunity. Perceptions about the efficacy
or appropriateness of a given strategy may
vary, as they vary with me and the hon.
Minister, But the real question is : Whether

94.L/}(N)223RS5 36
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there is the will to withstand the unequal
treaty ? Whether you feel that you will
be isolated ? [ am, sometimes, surprised
by the argument that we would be isolated.
You are isolated on the nuclear non-proli-
feration treaty. What is the harm if you
are 1solated ? Why should you not have a
spine, a spine of steel and say, “All right,
we are ready to face” 7 You have to save
the nation. It is the nation’s interest which
hus to be saved. You are now hankering,
you are now angling, only to save the

interests of the rich ... (Interruptions)

SHRI CHATURANAN MISHRA : Steel
spine has to be imported.

DR. MURLI MANOHAR JOSHI : India
produces  that (Interruptions)
Madam, now I will give you one more
example. How do we see the entire Dunkel
Draft Text ? It is nothing but a repeat of
what the East India Company did, how it
fleeced and looted and the type of mecha-
nism it evolved. You are now accepting
it. The country revolted against the East
India Company. Now you are trying to
bring it back. For God’s sake, you must
discriminate  between sovereignty and
slavery, between dignity and indignity, bet-
ween self-respect and salvery. Don't destroy
the tiller. Come up with a steel frame, We
will provide you enough strength if you
seek it from the nation. Come to the nation
if you have any energy in you, if you have
any self-respect in yourself, if you want to
take out this country from the morass of
mdebtedness, if you want that this country
should hold its head high among the comity
of nations, if you want the tricolour fly
high in the UNO and if you want the
people outside listen to the voice of India.
For God’s sake, don’t surrender to this
unequal treaty. This is unacceptable to the
nat’on i its present form. If you any love
for this country, for the interests of this
country, for the poor masses of this country,
for heaven’s sake and in the people’s name,
I call upon you not to sign this treaty.

Thank you very much, Madam.
SHRI VISHVIIT P. SINGH : Madam

Deputy Chairman, I thank you for permit-
ting me to speak on this important topic.
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Since the lunch hour is fast approaching, I
am sure you will be adjourning the House
in a short while (Interruptions) ..

AN HON. MEMBER : There
lunch today.

IS no

SHRI VISHVIIT P. SINGH : No lunch'!

THE DEPUTY CHAIRMAN: We
have taken a decision—it was & conscious
decision of everybody—that we would not
have lunch' hour today. If the House feels
that we should have lunch hour, we can
adjouryy the House for half-an-hour becaunse
we have enough time and the reply is going
to be given tomorrow. We can adjourn the
House for half-an-hour.

SHRI CHATURANAN MISHRA :
There is no lunch under Dunkel.

THE DEPUTY CHAIRMAN : Do you
want the House to be adjounrned?

SHRI VISHVIT P. SINGH: 1f you
allow me to speak for ten minutes
(Interruptions) . ..

THE DEPUTY CHAIRMAN : Let him |
speak At 1.30 p.m. we will adjourn.

SHRI VISHVIT P. SINGH: I would
just like to say two things about what Mr.
Joshi has said.

THE DEPUTY CHAIRMAN : Let him
complete m ten mmutes Why waste the
tlme of the House ?

SHRI VISHVIIT P. SINGH : Madam,
may I cary on speaking and finish my
speech ?

THE DEPUTY CHAIRMAN: vyou
start spcakmg now. If you don’t finish,
you will ke allowed at 2. p.m. to continue,

SHRI. VISHYNT P. SINGH : Madam,
1 am afraid there is a tremendous amount
of disinformation and misinformation and
a combination of both the things. Those
who don’t know or misinformed and those
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issue being obfuscated. I think our attempt
here today ... ({nterruptions). I hear some
echo from the right side of the House.

THE DEPUTY CHAIRMAN :
so. 1 also heard that.

1 think

SHRI VISHVIIT P. SINGH : I think we
should ask the Secretariat to kindly check
whether there is something wrong with the
acoustics in this House because it is giving
some sort of an echo. It keeps coming
from the right side of the House.

DR. MURLI MANOHAR JOSHI :
There may be something wrong with your
hearing.

SHRI VISHVIIT P. SINGH: Our attempt
loday is to demystify the whole process. 1
think we should lay bare the process. I
agree with Dr, Joshi, my elder and better,
that we much demystify the whole process,
bring it out into the open, We must correct
the distorted picture which is sought to be
projected. We must correct the misconcep-
tions. It is oply then will this House be able
to understand what is really happening.
Several issues were raised today which had
no bearing on thess GATT negotiations.
Issues were sought to be raised. For
example, [ heard today the most amazing
statement from Dr. Joshi about UNO vs.
GATT. 1 really don’t understand how a
man of his learning and knowledge could
have said such a thing. GATT is very
much a part of the UN which recognises
il. That is number ome. The second thing
is that, today, 107 countries of the world,
accounting for 30 per cent of the world
trade, are members of the GATT. It was
founded in 1948 with 23 members and
India was one of the founding-members.

SOME HON. MEMBERS : So what ?

SHRI VISHVIIT P. SINGH : It is not
the UN’s job to monitor the world trade.

DR. MURLI MANOHAR JOSHI : I am
not saying that.

SHRI CHATURANAN MISHRA :
That is wrong. Tt is wrong on his part to
say (hat, A Committee was appointed under
the GATT and it was found that a discri-
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minatory attitude was taken against the
developing countries. Then the third Com-
mittce reported that this should net be
done and the developing countries should
be given preference. GATT did not agree
to implement it and then the matter was
brought to the UN. I can give you a copy
of the UN Resolution. It said, “No. Pre-
ferentinl treatment should be given to the
Ceveloped countries,” If you want, T can
give you a copy.

SHRI VISHVIT P. SINGH: 1 agree
with you. You are only supporting what I
am s:ymng, The UN then prevailed upon
GATT ... (Interruptions) . ..

SHRI CHATURANAN MISHRA : It

was not implemented.

SHRI VISHVIIT P. SINGH : This selec-
tive quotation, T am afraid will not work.
To talk of the UN, of there being a conflict
hetween the TUN and the GATT, taking
over of the functions of the UN by GATT,
is all wrong. There is nothing of that sort.
Talking about biotechnology, is he aware
ot the kind of investment that is reguired
in biotechnolozy ? Are you aware of the
advances that have tsken place all over
the world in the field of biotechnelogy ?
There are seeds available today wh'ch do
not require pesticides because they look
after the pests themselves. There are seeds
available which give a fantastic level of
production. The crop yields are tremend-
ous. Thkere is more research going on. Do
you want access to this biotechnology or
do you not want it ? That is the only we
"~ would Le ahle tv feed Lhe counrty. Even the
Standing Committes of parliament on Agri-
culture has recommended in its Report that
hiotechnology is the only way by which the
country can be fed. Today, if we want to
{rad people, have to make a
tremendous  investment in  biotechnology
the only way do it is
by havng foreign investment. Invest-
ment is not coming from within the
country. We have tried. We are talking of
the balance of payments problem. The fact
of the matter is that if you quote selecti-
vely from ihe Dunkel Text. you are in for
trouble. The fact is that the Text says that

o

we

and we can
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wherever there is a balance of payments
po.ition—it does not talk of problem, it
talks- of position—the cover is not there
immediately. You -are not bound by the
various provisiops, the eXemption provi-
sions, apply to you. That is very clear
there, .

Finally, T had myself totally at sea when
I am told this year, the Year of Grace 1993,
that India should goisolationist. But' the
world is changing and ycsterday’s rhétoric
does not apply to today’s situation. Wake
up; the wm“llﬂ'is‘ changing. We do not want
to be left behind. China was at the same
level of exports as India and, today, China
is ten times ahead of us. Indonesia and
Thailand were behind us tem years ago.
But, today, they are ahead of us. Even
our neighbouring countries are overtaking
us. It is high time we woke up. We cannot
function in an isolationist atmosphere.

THE DEPUTY CHAIRMAN: Mr.
Vishvyit, we will adjourn the House for
haif an hour for lunch, and vou can conti-
nue at 2 o'clock. Now the House stands
adjourned for lunch till 2 p. m.

The House' then adjourned for
lunch at thirty minutes past one
of the clock.

The House reassembled after lunch at
six minutes past two of the cock, The
Vice-Chairman, (Shrimati Jayanthi Natrajam)
in the Chair,

DISCUSSION ON-: DUNKEL DRAFT
TEXT—contd.

SHRI VISHVIIT P, SINGH : Madam
Vipe-Chairman, to resume my argoment
where F left of, T was dealing with the
isolationist’ argument’ put forward by Dr.
Murli Manohar -Joshi. He was in favour of
India taking: thé isolationist approach to-
wards the-GATT negotiations, of India be-
coming an' insular country, completely
divoreed fromtheiwarld. - As T said earlier,
we ‘cadnot allow yesterday's rhetoric in
loday's-situation; T-will 'show you why we



